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SHRI UMANATH: Now you have given
your ruling. You are quite right, Sir. There
is no question of their agreeing or not agree-
ing. They have got to bring a consequential
amendment on the basis of your ruling; they
have to abide by that. The position is that
they have yet to bring forward that conse-
quential amendment. Then how do you say
that we should finish before 4 O'Clock?

MR. DEPUTY-SPEAKER: During Lunch
Hour, 1 shall ask them to examine.

SHRI UMANATH: So far as finishing
by 4 O'Clock is concerned, that is not possible
because clause-by-clause consideration has
yet to start.

MR. DEPUTY-SPEAKER: The Speaker
has laid down the time limit.

SHRI UMANATH: The time taken by
the points of order should not be taken into
account. Important Constitutional points of
order have been raised; so, the time taken
by those does not come within the time-
limit; that time should not be included in this
time-limit. The clause-by<clause considera-
tion, the serious consideration, has yet to
start. How do you say that we should finish

by 4 O'Clock ? (Interruptions)

MR. DEPUTY-SPEAKER: We must
finish by 4 O"Clock.

‘We now adjourn for Lunch and meet again
at 2.00 P.M.

13.03 brs.

The Lok Sabha adfourned for Lunch rill
Fourteen of the Clock.

The Lok Sabha reassembled after Lunch ar
five minutes past Fourieen of the Clock.

[Mr. DEPUTY-SPEAKER in the Chair]

SHRI SEZHIYAN (Kumbakonam): Sir,

you were on your legs explaining that we
should finish this by 4 O°Clock.

MR. DEPUTY-SPEAKER: | will come

o it
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ESSENTIAL SERVICES MAINTENANCE
BILL—Contd.

MR. DEPUTY-SPEAKER: We shall
now take up further clause-by-clause consi-
deration of the Essential Scrvices Maintenance
Bill.

As 1 had suggested before we adjourned
for lunch. . .

SHRI S. M. BANERJEE: Firstly, the
amendment promised by Government has
not been circulated. We do not know what
that amendment is. . .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): That
amendment is coptained in your ruling, and
that is binding on us; we are doing it. Where
is the need for its circulation now? We have
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already given it to the office. As soon as we
got your ruling, we gave the notice.

MR. DEPUTY-SPEAKER: So far as

the hon. Minister is concerned, it is perfectly
all right.

SHRI S. M. BANERJEE: Kindly hear
me. 1f Government want to move any new
amendment, then we have also every right to
move our amendments thereto, under the
rules. So. why should we be deprived of that
chance ? Let us know what the amendment is.

MR. DEPUTY-SPEAKER: According
to my ruling, Government have submitted the
amendment, and it will be circulated in ano-
ther five to ten minutes.

We have just got two more hours for this
Bill. . .

SHRI S. M. BANERJEE: That cannot

bethe reason for debarring our amend-
ments. . .
MR. DEPUTY-SPEAKER: If he does

not want to follow the time-table, then his
methods are there. What could l_dn':'

SHRI S. M. BANERJEE: We have every
right to move amendments.

MR. DEPUTY-SPEAKER: The amend-
ment will be circulated in a few minutes,
and after he gets the copy 1 shall give him
time to submit his amendn ent. There is no
question of his being deprived of that right.

SHRI 5. M. JOSHI (Poona): We may
give the amendment even tomorrow after
considering it.

MR. DEPUTY-SPEAKER: What I had
suggested was that the hon. Member should
concentrate his attention on  important
points only. Otherwisc, | must make it
clear that [ am going to guillotine everything.

SHRI UMANATH: We shall not allow
guillotine, whatever may happen.

SHRI H. N. MUKERIJEE: rose—

MR. DEPUTY-SPEAKER: Let Shri
H, N, Mukerjec be reasonable. . .



